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MR. CHAIRMAN: The Minist r. 

~HRI PAITABHI RAMA RAO: 1 beg 
t~ n~ove; ·'. , -:. 

"That the Bill to authori e payment 
-and appropriation of certain furt her 
.,sums , from and out of the Consolidated 
Fund of India for the services of the 
financial year 1982-83, be taken into 

I cpnsideration." 

,,' \. 

MR: CHAIRMAN: Anybody wants 
to: speak? ,~ o. The qustion i : 

\ ' ''That the Bill to authori e payment 
::.;1nd ' appropriation of certain ' fur her 

sums from and out of the Consolid.lted 
'~d Of India for the services of the 
fi.q.t1ncial year 1982-83, be taken into 
consideration." 
. '. 

The motion was adopted. 

MR. €HAIRMAN: Now we shall 
t~e Up , the clau es. The question j: 

"That Clauses 2 and 3, and the 
~ Sch~dule tand part of the Bill. ,. 
': t ~ 

::: ':' The motion was adopted. 

Clause 2 and 3, and the Schedule 
Were added to the Bill. 

MR. CHAIRMAN: The question is: 

''That Clause 1, the Enacting Form.ula 
and the Title stand part of the Bill." 

~.I ~ ~: 

. " ~'. '0' ; T1u~ ' motion was adopted ' 

· 'c.t~use> 1:. the ,Eriacting Formula and the 
Title were added to the Bill. 

MR. CHAIRMAN: Now the Minister. 

SHRI PATTABHI RAMA RAO: I beg: 
to ,mpve: 

"That the Bill be passed .. ', 

MR. CHAIRM N: The question i : 

''That the Bill be pas ed." 

The molion was adopted. 

14.23 hr . 

APPROPRIATION (NO.2) BILL'" 
1983 

MR. CHAIRMAN: Now the Minister. 

THE lvIIN rSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RA ): J beg ' to move 
for leave to introduce a Bill to provid 
for tbe authorisation of appropriation 
of money out of the Consolidated 
Fund of India to m et the amounts spent 
on certain services during the financial 
year ended on the 31 t day of March, 
1981 , in excess of the amounts granted 
for those services and for that year. 

MR. CHAlRMAN; he question i : 

"That leave be granted to introduce 
a Bill to provide for the authorisation 
of appropriation of moneys OUt of Con-
s3lidated Fund of India to meet the 
;Imounls spent on certain ervices dur-
ing the financial year ended on the 31st 
day of March, 1981, in excess of the 
amounts granted for those services and 
for that year. 

The motioH was adopted. 

SHRI PA IT ABHI RAMA RAO: I in-
troduce*** the Bill . 

MR. CHAIRMAN: Now the Minister. 

SHRI PATABHI RAMA RAO: I 
beg to move***:-

"That the BiJI to provide for the 
authorisation of appropriation of 
money out of the Consolidated 
Pund of India to meet the amounts 
~nt on certain services during the 
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financial year ended on the 31st day 
Of March. 1981, in excess of the 
amounts granted fOr thos services 
and for that year, be taken into 
consideration." 

MR. CHAIRMAN: The question Is: 

"That the Bill to provide for the 
authorisation of appropriation of 
moneys out o,f the Consolid·ated 
Fund of India to meet the amounts 
spent on certain services during the 

..financial year ended on the 31st day 
of March, 1981, in excess of the 
amounts granted for thDse services 
and for that year, be taken into 
>consideration." 

The motion was adopted. 

MR. CHAIRMAN: We 
"take up the CIa uSes. 
i s: 

~hall nOw 
The question 

"That Clauses 2 and 3 and the 
fcheiule st.md part of the Bill." 

The motion was adopted. 
Cl.auses 2 and 3, and the Schedule 

were added to the Bill. 

MR. CHAIRMA'N: The question is: 

"That Clause I, the Enacting 
-Formula and the Title stand part of 
the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI PATTABHI RAMA RAO: I 
beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

'The motion was adopted. 

MR. CHAIRMAN: Ite-ms Nos. 11, 12, 
1.3 and 14 have to be takC\"n u~ tOg~ 
1her for wruch five hours have been 
allotted. 

14.26, hts. 

(RESOLUTION RE. RECOMM"ENDA:" 
TIONS OF THE RAILWAY CONVEN-
TION COMMITTEE; DEME DS FOB 

. GRANTS (RAILWAYS), 1~83-84; 

SuPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1982-83; .AND 
DEMENDS FOR EXCESS GRANTS 

(RAILWAYS), 1980-81 

MR. CHAIRMAN: The House will 
now take up the Resolution regarding 
approval of the Recommendations of 
the Railway Convention Committee 
and discussion and voting on Demands 
for Grants (Railways) for 1983-84. 
Supplementary Demands for Grants 
(Railways) for 1982-83 and Demands 
for Excess Grants (Railways) for 
1980-81 for which 5 hours hClve been 
allotted. 

Hon. Members present in the House, 
whOse cut motions to the Demands 
for Grants have been circulated, rr.ay. 
if they desire to move their cut mo-
tions, send slips to the Table w.thin 
15 minutes indicating the serial num-
bers of the cut motions they would 
like to move. 

A list showing the serial numbers 
of cut motions moved will be put uP 
on the Notice Board shortly. In rase 
any Member finds any discrepancy in 
the list he may kindly bring it to the 
notice of the Officer at the Table 
without deiay. 

Motions moved; 

"That the respective sums not ex-
ceeding the amounts shown in the . 
third column of the Order Puper be 
gran fed to the President of India out 

of the ConSOlidated Fund of India 
to defray the charges that will come 
in the course of payment the year 
~ndipg the 31~t day of March, 1984, 
,in respect of the beads of demand 
entered in the second column there-
of against Demand, Nos. 1 .-


